
 

amendments to the General Regula-tions of 
the Industrial Finance Corporation as 
required by sub-section (3) of section 43 of 
the Industrial Finance Corporation Act, 1948. 
[Placed in Library. See No. S-62/53.] 

ANNOUNCEMENT   BY   THE 
CHAIRMAN 

HOUSE  COMMITTEE 

MR. CHAIRMAN: I have nominated the 
following Members to the House Committee: 

1. Shri  Amar Nath    Agrawal— 
Chairman 

2. Shri  Rejeshwar  Prasad  Narain 

Sinha 

3. Shri Jagannath Das 

4. Dr. Shrimati Seeta Parmanand 

5. Shrimati Sharda Bhargava 

6. Kunwarani Vijaya Raje 

7. Shri  H.  D.  Rajah. 

The new Committee will begin to function 
from the 22nd May, 1953 

THE  DELHI  ROAD  TRANSPORT 
AUTHORITY   (AMENDMENT)    BILL, 

1953 

THE DEPUTY MINISTER FOB 
RAILWAYS AND TRANSPORT' 
(SHRI  O.   V.   ALAGESAN):     Sir,   I   beg to 
move: 

"That the Bill to amend the Delhi Road 
Transport Authority Act, 1950, be taken into 
consideration." 

Sir, I am sorry to trouble the House by 
bringing this small measure .before it. But for 
an error of oversight in having  failed to  
issue a    notification 

45 C.S.D. 

bringing the Delhi Road Transport Authority 
Act, 1950 into force, ^his occasion would not 
have arisen. I am sincerely sorry that such an 
error should have occurred. This measure was 
discussed when the House considered the 
Repealing and Amending Bill, 1953. The 
House then.took objection to the form and 
procedure adopted in bringing this 
amendment at that time, and the Chair ruled 
that a separate measure should be brought 
before the House. That is why I am moving 
this Bill. 

As stated in the Statement of Objects and 
Reasons, the Delhi Road Transport Authority 
was established by means of a notification 
issued under section 3(1) of the Act. The 
notification that should have been issued 
under section 1(3) of the Act bringing the Act 
itself into force was not issued, and the 
Authority has been functioning, since its 
inauguration in April 1950, without any legal 
basis. This state of affairs is sought to be 
remedied toy this amending Bill. The Act 
lays on the Central Government and on the 
Authority several obligations which they 
have been discharging during this period. The 
Bill seeks to validate all such actions that 
have been taken by the Central Government 
and the Authority in pursuance of the 
obligations placed on them by the Act. The 
whole measure is a formal one which the 
House should have no difficulty in agreeing 
to. I have nothing more to add, and I move. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to amend the Delhi 
Road Transport Authority Act, 1950, be 
taken into consideration." 

SHRI RAJAGOPAL NAIDU (Madras): My 
only remark in this case would be to ask what 
action Government has taken against the 
particular officer in this department who was 
negligent in the discharge of his duties 
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and did not issue the notification bring-  1 ing 
the Act into force. 

SHRI O. V. ALAGESAN: There is no 
■question of taking action. It is human 
to err. We are all sorry that such a 
1hing should have occurred. It is, 
after all, a very formal matter. It is 
natural to err and then to rectify; 
and we are doing that. I hope the 
House will be a little indulgent in 
this matter. , 

SHRI H. P. SAKSENA (Uttar Pradesh): Sir, 
I wanted to speak on this Bill, but I am very 
sorry that I entirely missed the observations 
of the hon. Deputy Minister for Railways and 
Transport. I do not know whether it is due to 
any defect in my hearing or whether it is due 
to something else, but I am sorry I am not 
able to participate in the discussion on this 
Bill because I do not know what the hon. 
Deputy Minister said. 

SHRI O. V. ALAGESAN: I thought I was 
perfectly audible. 

SHRI H. P. SAKSENA: The hon. Minister 
was not, to me at least. 

MR. CHAIRMAN: The question is: 

"That the Bill to amend the Delhi Road 
Transport Authority Act, 1950 be  taken  to  
consideration." 

The  motion  was   adopted. 

MR. CHAIRMAN: We shall now take up 
clause by clause consideration of the Bill. 

The motion is: 

"That clauses 2, 3 and 1, the Title and 
the Enacting Formula do stand part of the 
BUI." 

There are no amendments of which notice 
has .been given. 

PROF. G. RANGA (Madras): My only 
observation is that the    Delhi    Road 

Transport Authority is not giving us proper 
service in Delhi. The buses are hopeless, and 
even the stop signboards are not prominently 
placed on many of the routes. And as regards 
the routes they follow, I do not know who has 
prepared the routes: they are zigzag and 
roundabout, and they waste our time, and they 
waste petrol. The service is not at all 
satisfactory. We want more and more of these 
buses, and I do not know how long the 
Government is going to take to improve the 
service and make it a credit to Delhi instead of 
its being a scandal as it is today. 

SHRI H. P. SAKSENA: Sir, I do not agree 
with some of the observations of the hon. Mr. 
Ranga. What I am concerned with is the 
financial aspect of the concern, and I am 
satisfied with it because in the present year 
the concern has made a profit. It has been 
running at a loss, but that blot has been wiped 
out. So far as the fares are concerned, I am 
not perfectly satisfied. The fares are 
exorbitant. They are very high, and I hope the 
hon. Minister for Transport will see to it that 
the fares are reduced very soon to an 
appreciable extent. 

SHRI C. G. K. REDDY (Mysore): What  
about profits then? 

MR. CHAIRMAN: The clauses are now 
before the House, and hon. Members are 
entering into a general discussion about the 
routes, about the buses, about the fares, and so 
on. All these matters are utterly irrelevant. 
Unless hon. Members are able to say 
something on this particular issue about 
validating things done, they ' should not speak. 

SHRI K. S. HEGDE (Madras): Sir, I want to 
speak on clause 2. The new sub-section (3) 
says: "It shall be deemed to have come into 
force on the 27th day of March 1950." Unlike 
many other legislatures, we have a right to 
pass retrospective legislation as well as 
prospective. In several constitutions there is 
no power for passing retros-pestive 
legislation. But in our Constitution there is 
one little difficulty. You 
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cannot give retrospective effect to a provision 
which in effect is a penal clause. In the Delhi 
Road Transport Authority Act there are certain 
penal ■clauses, and we cannot give retrospect-
ive effect to penal clauses. Any legislation that 
we pass which will validate •any penal clause 
or any offences that might have been 
committed is ultra vires of the Constitution. 
Of course in other respects it is perfectly 
competent for this House to pass legislation 
having retrospective operation. I am only 
bringing this to the notice of the hon. Minister 
so that in those actions which are pending or 
which are -still not finalized they may proceed 
properly so that the courts may not hold their 
actions to be void. 

SHRI O. V. ALAGESAN: I shall only 
say a few words. I thought my hon, 
iriend Mr. Ranga .................  

MR. CHAIRMAN: Do not bother about  
them. 

SHRI O. V. ALAGESAN: I can only give an 
assurance that we are trying to give as much 
satisfaction to the public in the matter of 
running the service as possible. We have 
recently got 30 buses and we are expecting 
another fleet of 30 buses within two months 
and as soon as *» these buses arrive, there will 
toe more and more satisfaction and less and 
less complaints. We are ourselves not satisfied 
with the service from the point of view of 
convenience to the public. There are several 
hon. Members in this House as well as in •the 
other House who have made complaints and 
we are doing everything to •see that these 
complaints are removed at as early a date as 
possible. Sir, in the course of these one or two 
years several improvements have also been 
effected. As regards the fares it is a peculiar 
situation obtaining in the city of Delhi. It is 
different from that •obtaining in the other 
cities like Madras, Calcutta or Bombay, in that 
we have to run buses over long distances 
which are not inhabited by people. That 
■means we have to waste our petrol and 
spend on the wear and tear that results Irom 
running the services over long distances 
without any passengers getting in. Here 
several colonies have also 

sprung up in the outskirts of Delhi. The hon. 
Members know the circumstances under 
which these colonies have been set up. Our 
refugee brethren are living there and to cater 
to the needs of those friends we have to ran 
these services over long distances. That is 
why the fares are a little more. But recently 
we have introduced several Express services 
and the maximum rates charged is only four 
annas For instance for a distance of over 13 
miles the maximum fare charged is only four 
annas. If we take this rate of fare, I have no 
doubt that the House will agree with me that 
this is the lowest rate perhaps in the whole of 
India. In spite of our additional expenditure 
on petrol, diesel oil, etc., the fares have 
remained the same. We have not altered the 
fares or increased them. The old G.N.I.T. used 
to charge double the rates for their Pullman 
services. As compared to those, fares, we 
have considerably reduced the fares for our 
services. My hon. friend Mr. Ranga at least 
should know the condition of those G.N.I.T 
buses. There are many Members in this House 
who might not have seen the buses run by the 
old G.N.I.T. people. My hon. friend can very 
well compare the condition and fares of the 
old G.N.I.T. buses with our present buses. 
And I am sure that the distance that we have 
travelled since then will be appreciated at 
least by those who have seen those old 
G.N.I.T. buses. That does hot mean, however, 
that there is no distance still to cover now, we 
have to make our services more satisfactory. 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): May I know whether the 
buses run for the Members of Parliament are 
being run at a loss or profit? 

SHRI O. V. ALAGESAN: Perhaps at a 
loss. But that we do not mind. 

MR. CHAIRMAN: We do not mind that? 

SHRI C. G. K. REDDY: It is a form of 
bribery. 
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SHRI O. V. AL AGES AN: Only one thing. 
I can say and that is, as I said in the 
beginning, that as soon as we get the 
additional buses, we will be able to give more 
satisfaction to the public and even the present 
complaints, I hope, will cease, Sir. 

SHRI GOVINDA REDOY (Mysore): I 
would like to know one thing. I want to know 
whether the arrangements for checking and 
inspecting the buses are made. I see that no 
buses are being checked so as to see that there 
is no pilfering. Would the Minister kindly say 
something about that? 

SHRI O. V. ALAGESAN-. We have in fact, 
Sir, tightened the checking machinery and 
that, I should say, has brought in additional 
income. As my hon. friend over there 
observed, for two years we had been incurring 
a loss whereas in the Jast year, i.e. 1952-53, 
we have made a small profit. And in the 
current year we hope to make even a bigger 
profit. 

SHRI B. K. MUKERJEE (Uttar Pradesh): 
The question is raised whether the Act will be 
valid if the amending Act now is passed. 

SHRI O. V. ALAGESAN: I hope 
Sir, ....... 

MR. CHAIRMAN: Legal opinion will be 
taken. 

PANDIT S. DUBE (Madhya Pradesh): The 
hon. Minister has not answered the question 
raised by Mr. Hegde as to what happens in 
connection with the offences committed 
under an illegal Act. Will these offences 
become legal? 

SHRI O. V. ALAGESAN: I think clause 3 
of the Bill is a validating clause and it refers 
to all those actions that are being taken. 

THE MINISTER FOR RAILWAYS AND 
TRANSPORT (SHRI LAL BAHADUR): In the 
pending cases we shall certainly take this 
point into consideration but in cases where 
persons have already been; convicted,   
nothing  can 

be done because the court has convicted them. 

DR. SHRIMATI SEETA PARMA- 
NAND: Will the hon. Minister give an 
assurance that he will start this year 
excursion buses for students .....................  

MR. CHAIRMAN: It does not arise, Dr. 
Seeta Parmanand. Now the question is: 

"That    clause^  2, 3 and  1,    the 
Title the Enacting Formula stand part of the 
Bill." 

The motion was adopted. 

Clauses 2, 3 and 1, the Title and the 
Enacting Formula were added to the Bill. 

SHRI O. V. ALAGESAN: Sir, I move that 
the Bill be passed. 

SHRI KANHAIYA LAL D. Vaidya 
(Madhya  Bharat): 
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[For English translation, See Appendix IV, 
Annexure No. 211.] 

SHRI B. K. MUKERJEE: Sir, I have also to 
make an observation while we are going to 
pass this amending Bill. 

SHRI C. G. K. REDDY: We may not. 

SHRI B. K. MUKERJEE: We are going to 
pass it now. It is a sort of submission to the 
hon. Minister in charge of Transport. Now 
this amending Bill is a result of inefficiency 
of the officers of his Department and the hon. 
Minister is being penalised for his inefficient 
officers in bringing this legislation before this 
House and requesting us to pass this 
legislation. 

SHRI B. K. MUKERJEE: This inefficiency 
which was once excused by the hon. Minister 
should not be repeated. The Members of 
Parliament and other members of the public of 
this city of Delhi are experiencing great 
difficulty and are being penalised on account 
of the inefficiency of his Department. I would 
like the hon. Minister to warn his officers to 
.be more efficient than they are today. That is 
to say, they must improve their efficiency and 
not penalise like this the public and also the 
Members of Parliament. We have got to wait 
for 2 hours even for a bus and we do not get it 
and then we miss our engagement. Then we 
pay douma treble and even four times for a 
taxi only to find, when we reach our desti-
nation, that the meeting is  over. 

SHRI H. P. SJ|KSENA: Exaggeration in 
excelsis. 

SHRI B. K. MUKERJEE: The hon. member 
who has interrupted me may be very near the 
Ministers. The hon. Minister for Transport, 
gave an assurance in this House as a result of 
interpellations during the last session that he 
would trave' in these buses to see whether 
they are actually efficient or not. I do not 
know if he has arranged 
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[Shri B. K. Mukerjee.] to do this and see for 
himself whether the buses run in time or not. 
Mr. Sak-sena says this is exaggeration. 

THE DEPUTY MINISTER FOR 
COMMUNICATIONS (SHRI RAJ BAHADUR):   
Exaggeration in excelsis. 

SHRI B. K. MUKERJEE: All the members 
here cannot afford to have a car in this city. 

SHRI H. P. SAKSENA: I do not have one. 

SHRI B. K. MUKERJEE: And therefore 
they have got to travel in these buses often and 
if we are to wait for hours and hours for a bus, 
that means that our services to the 
Government cannot be rendered. If we cannot, 
that means money wasted. Time means 
money. If they are losing on running the Delhi 
Transport Services, it is net on account of 
scarcity of passengers but because of their 
inefficiency because they do not try to earn 
more money by running more buses. They are 
wasting our time and so they are wasting 
money. Therefore I have to make the 
submission that this inefficiency for which the 
toon. Minister has been penalised and every 
member of this House and the people of Delhi 
are being penalised dailj, must stop, and the 
hon. Minister should make it a point to make 
this Service quite efficient and cheap also. Bus 
travel in Delhi is not cheap at all. They are 
charging very exorbitant rates for bus travel. 

SHRI B. GUPTA (West Bengal): All that I 
want to say is that we require a little more 
buses in Delhi, and I entirely associate myself 
with the suggestions that have been made 
from the other side. It appears that the Delhi 
Government and the authorities, whoever 
they may be, have not taken into their heads 
that this imperial Delhi is changing its 
character owing to the advent of people like 
us who cannot afford to have cars and who 
have to travel by the buses and other cheap 
conveyances. 

DR. SHRIMATI SEETA PARMA-NAND: 
Does the hon. Member mean to say that 
Members of this House are not paid sufficient 
DA to meet these expenses? 

SHRI B. GUPTA: Pending the introduction 
of more buses I would request the hon. 
Ministers, especially the Deputy Ministers 
who are many and who have got cars, to give 
us lifts. 

SHRI O. V. ALAGESAN: Sir, I was able to 
follow the hon. Member who spoke in Hindi 
only partially but if I understood him 
correctly, I took him to say that we should 
ourselves start building bus bodies as is being 
done by the Kashmir Government. The 
Kashmir State is in the very happy position of 
having no railways. Their only mode of 
conveyance is bus transport and therefore they 
are able to do it and make a profit out of it. 
Here we are intending to establish a workshop 
at a very early date. There was some difficulty 
in acquiring land for the purpose, but now 
even without it, we propose to have a 
workshop in another site. When this workshop 
is fully equipped, it will be time to consider 
this question of building bodies and thereby 
make a saving on our capital cost to the extent 
possible. 

With regard to what my friend, Mr. 
Mukerjee. said, I am sorry, as I said,. 
that an error has been committed, and 
I can assure the House that there will 
be no occasion for the repetition of 
such errors. As far as convenience and 
the amenities to be provided to the 
public are concerned, that also, as I 
said, we shall try to improve in the 
next few months, though I should say 
that a good deal of improvement has 
already been made. That was my 
claim, but still I give the assurance 
that we shall be able to improve the 
services, even better as soon as we re 
ceive a larger number of buses. As far 
as travelling in the buses is concerned, 
'■ I had occasion to travel in these 
buses ...........  

SHRI   B.   RATH   (Orissa):    One of 1  
them 
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SHRI O. V. ALAGESAN: I had occasion to 
travel in these buses and it is true 
unfortunately that some of the buses are not 
being run to the scheduled time, because 
there is some difficulty in even getting the 
buses started. Even though we are engaging 
monthly-rated staff, at the last moment we 
have to engage daily-rated men. Several 
buses which could be taken out are not taken 
out because some of the employees fail to 
turn up at the last moment. 

SHRI B. K. MUKERJEE: May i interrupt 
for a minute, Sir? I want a clarification on 
this point. Do they not engage relieving staff 
when employees go on leave or fall sick? 
Does it mean that when employees do not 
turn up, the bus services should be cancelled? 

SHRI O. V. ALAGESAN: We do employ 
relief staff, but still there is a shortage of men 
and we have to employ daily-rated staff. But 
we are trying to see that all the buses are put 
on the road. This will improve the position. 
That was the thing I found out as a result of 
my travelling in these buses. I would request 
the House to pass this Bill. 

MR.  CHAIRMAN:  The question is: "That 

the Bill be passed." The motion was 

adopted. 

SUGGESTION   RE.   ALLOTMENT   OP 
TIME BY THE BUSINESS ADVISORY 

COMMITTEE 

SHRI RAJAGOPAL NAIDU: Sir, before we 
proceed to the next business I would like to 
say this. The Business Advisory Committee 
has fixed time for each Bill. What I wish to 
suggest is this. This is only by way of 
suggestion that on some important Bills very 
little time is allotted especially for a Bill like 
the Vindhya Pradesh Bill which has taken 
nearly 2 days in the other House and is still 
going on, only 3 hours' time has been allotted.   
This is 

not by way of a complaint but is only by way 
of a suggestion. We are sitting in the 
afternoon only for one day. My suggestion is 
that at least we can sit for another day in the 
afternoon and more time can be allotted for 
some important Bills like the Air Corporation 
Bill, Tea Bill and the Vindhya Pradesh Bill. 
We can at least sit in the afternoon so that 
there may be an opportunity for all Members 
to take part in the Debate. 

Secondly when I find the Business 
Advisory Committee has allotted time for the 
various Bills, it is for the Chairman to allot 
time for each speaker, not to speak of the 
leaders of the various parties—they may be 
granted time liberally—but with regard to 
other Members, it is better that some time-
limit is fixed for each speaker from the very 
start. 

THE AIR CORPORATIONS BILL, 1953 

THE DEPUTY MINISTER FOR COM-
MUNICATIONS (SHRI RAJ BAHADUR): Sir, I 
move: 

"That the Bill to provide for the 
establishment of Air Corporations, to 
facilitate the acquisition by the Air 
Corporations of undertakings belonging to 
certain existing air companies and 
generally to make further and better 
provisions for the operation of air transport 
services, as passed by the House of the 
People be taken into consideration." 

Sir, I don't want to dilate long on this 
occasion on the provisions of this Bill. I will 
try to throw some light on the broad aspects of 
it and would commend the Bill as it has been 
passed by the House of the People for the ac-
ceptance of this House. The House is aware 
that the air transport industry happens to be the 
youngest transport industry in the country. It 
has 80 more years to go before it can celebrate 
its centenary. It is not yet adult enough or old 
enough to celebrate even its silver jubilee. Sol 
would submit that 


